CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH

CP No.060/00056/2017 IN Date of decision: 26.07.2017.
OA No.060/01065/2014

CORAM: HON’BLE MR. JUSTICE M.S. SULLAR, MEMBER (J)
HON’BLE MR. UDAY KUMAR VARMA, MEMBER (A)

Om Parkash Bagri S/o Sh. Sri Ram, aged 62 years, Ex-Postal
Assistant, Hisar Head Office, Village and Post Office Khulana,
Tehsil Hansi, District Hisar.
...PETITIONER
(Present : Mr. Rohit Seth, Advocate).
VERSUS

Colonel (Retired) Sukhdev Raj, Chief Postmaster General, Haryana
Circle, Ambala-133001.

...RESPONDENT
(Present : Mr. V.K. Arya, Advocate)

ORDER (ORAL)
HON’BLE MR. JUSTICE M.S. SULLAR, MEMBER (J):-

The order dated 30.06.2017 alongwith calculation sheet filed
on behalf of the respondent today, in the court, is taken on record.

In view of the order dated 30.06.2017 and calculations of the
amount paid, the instant Contempt Petition has become

infructuous, which is hereby dismissed as such, as prayed for.

(UDAY KUMAR VARMA) (JUSTICE M.S. SULLAR)
MEMBER (A) MEMBER (J)

Dated: 26.07.2017.
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A e proposcd contempt petition arises out of order

dated....11/09/2015.... Passed by a Bench consisting of
. HON'BLE MRS, RAJWANT SANDHU (Member (A))...
LHON'BLE DR, BRAHNM AVTAR AGRAWAL (Member (J))......

The petitioner(s) contention is that the aforesaid order of the Tribunal hias not been cor pl e
with and the respondent(s) has/hdve commited contempt. The papers are in order.

May list the CP before the Bench for primilinary hearing Under Rules 7(i) of th

AT (Contempt of Courts Rules 1992).
30 The Contempt Petitioner(s)(civil)/Criminal) 15 delective in respect of tien No.
........... and
(«)Petition has not been filed in durable white foolscap folio paper of Mairic A-4 size (2(.5 ¢n
long & 21.5 cm wide) with a left margin of 5 cm and rightly margin 2.3 cni. Please also ensu 2 tha
the parties arrayed in the CP shauld be made as partics in OA.
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[ approved we may notify the Contempt Petition under objection (o be rectilied within seven duay's.
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